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Th. Writ Petition filed in thn ﬁf

I'

Judicaturu at Allahabad has bwun r-eu.xuqc! afr

Trlbunals Act, 1985 and yas rtginturad as T. AE
1987. | Sren o “Saiy

2.  Briefly, the facts ars that the petitlaﬁﬂgﬁ
chiallenge the promotion of reSpondents 3 & df_aqg*ﬁg

of Senior Clarka and respondent No.5 on tha pcm%ﬂ‘

Head Clerk on the ground that the post of Sen -1
or the Head Clerk were non aulactinn post and za u'
of Scheduled Caste /Schedul ed Tribe cand;.dab“ on th
posts was not in accordance wlth the Railuay *I_#
circular dated 11:1.73. In the case of ‘::f‘u
3boshit Karmachari Sangh {Ballugu Vs . Unig Ji dia
and COthers AIR 1981 5C 298 their Lurdshipa } aug hald

that Railway Board's circular dated 11 ¢1- covers
promotion to non selection POSt as well ang bhun)"urg
if the promotions had bean made to the llxtant uf 50%

of Lhe vacanciss by 3C/57 candidatuﬁ, thers in ng
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of the tntal uacanciut ayail

A
K

appuintmant of respondents 3 to

we do not Flnd any wrong cummittbﬁ b

nting respondents 3 and 4,ﬁﬁ‘€ﬁﬁﬁﬁﬂi

in appol ?
nt No.5 on the naﬁf ﬁﬁyﬂugé;'

Clerks or responde e
this petition is liahlq to be &1 jgf,u_

l"i.

Consequently,

D

order as to costs .

Member

Dated the 6th Aug.,1991.
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